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FROM No, 4 | .
(SEE RULE 42)
CENTRAL  ADMINISTR/TIVER TRIBUNAL
GUWAHATI BENCH: "

ORDER SHEET
Original Applecation No:- 2B /O3
Mise Petition Nog _/
Contempt Petition No: - /
peview jpplecation Nog __ _ /

Name of the Applecant(s}: Sut gmanda Meechts

#+Name of the kespondant(s): (LB 2 048 .

.« @

Advocate for the Apwlecants- 7 ﬁﬂ&l Afome 2

Advocate for the Respondat:- CS so. Q M\/b@'w \L_
S—)vw Mapdh. 2.2 3.
Notes of the Regisktry | date B Order of the Tribunal
— — X A
§18.12.03§ Heard Mr. A. Ahmed, learned .
ounsel for the applicant.
@R applcation 19 | PP
‘ f'ﬁsrm but not in time { The application is admitted.
Copd e ,Ihtmon is { Call for the records.
o~ + nlcd' v Jd o F { List on 29.1.2004 for orders.
p lor - poyted J I In the meantime, the respond-

wide ‘.i "3 l/‘ ‘\\U C?GI /ijm

. Dated. 39/7/03 ents are directed to allow the

applicant to continue in service
! until further orders.
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0.A.No.286/2003 ‘
N

25.2.2004

"nkm

1 26.2,

gn

Present: Hon'ble Shri Shanker Raju,
Judicial Member

The learned counsel for the

~respondnts states that the National

Open School has not been brought under
therjurisdiction of this Tribunal by a
nétificatién or rule under Section 40
(2) of the Administrative Tribunals
Aqt, 1985. However, in the absence of
the learned counsel for the applicant
wé} refrain from passing an order
dismissing the O0.A. for want of
jufisdiction as an earlier 0.A.
(No.169/

is pending.

) pertaining to this Bench

Let the case be listed b&fore

“the Diviison Bench tomorrow, 26.2.04

04

with the recctds of 0.A.169/

5

Member(J)

e

e g

‘preSeni . The Hon'ble Sri Shanker Raju,

Judicial Member

The Hon'ble Sri K.V.Prahla=-

dan ,Admn .Member . -

Though the National Open Schodl

has come under the Union of India Minise

try of Human Resources Develcpment it

is an autonomous body controlled by the

covernment of India and not notified

under 8ectionl4f(2) of the A,T.Act,ﬂﬁggi

This Court has no jurisdiction to deal

WUMMé%h.an employee of National Cpen

P9

School. O.A. i8 accordingly barred by
Jurisdiction and is dismissed giving
liberty to the applicant to approach

the appropriate forum in accordance with

law.

\

Member(A) Member(J)



OuA. 286/2003

Ky,

.26.2.2004 Present : The Hon'ble Sri Shanker

Raju, Judicial Member.

The Hon'ble Sri K.V. Prahe
ladan, Admiqistrative
Membero ‘

Heard learned counsel for the
parties.

The O.A. is disposed of for the
reascns reccrded in separate sheets.

YN a2 . \“\
. Member (A) Member (J)
jo1¢]



CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH

O.ho/RABANO. 1i:1 286 of 2003

L DATE OF DECISION _ 26422004

Sri Srimanta Medhi :
(I.'.OGQ.'.CO.O0"000.0’.-'0°.OO...’..Q.O‘..QO.0..=‘APPLICA1\]T(S)Q‘

MreAdil Ahmed - | _
® ¢|6 o ‘! ® & S0 S0 SR OO NOS S OSSOSO c‘ *® a6 ©® &3 0 'a e ¢ 0o 0o 8 0 0 © ® 3040 *° LR 2R J AI)VOCZ&‘]-‘E FOR TI-E
R APPLICANT(S).

a ~VERSUS-

Uni%n,of India & Orse. '
00.5;»00'00000000ooq)o‘loce.o.o.aoooouo’.ooo0000‘.,.,..0RESPONDEI\H‘(S)

%rFP.Bhowmik. Mr.A.Deb Roy, Sr.C.G.S.C. ‘ ‘
IR X 3 ’l:. . e &6 ¢ W 0 * ® ® 9 0 0 & 0 @ e 0 00 ® o 5 0o 0 0 * @ O 8 0 0 e s “ * » 1 ® 9 Ow o0 o . .ADVOCATE FOR T}‘E
ﬁ , - RESPONDENT(S) «

THE HON'BLE MR. SHANKER RAJU,ADMINISTRATIVE MEMBER
THE ;HON'BLE  MR. K.V.PRAHALADAN,ADMINISTRATIVE MEMBER
k _

1. é Whether Reporters of local papers may be allowed to see the
| judgment 2°' A

2¢ || To be referred to the Reporter or Eot? X

3. | Whether their Lordships wish to sce the fair copy of the
, Judgment. ?
4) | Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member SHANKER RAJU'MEMBER(J)O(
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 286 of 2003 :
Date of Order : This the 26th Day of February, 2004.

THE HON'BLE SRI SHANKER RAJU ,JUDICIAL MEMBER '
THE HON'BLE SRI K.V.PRAHALADAN,ADMINISTRATIVE MEMBER

Sri Srimanta Medhi, : .
S/0 Sri Soneswar Medhi, R N
Juniior Assistant, -
Office of the Regional Director,

National Open School, Department of Education,
Ministry of Human Resource Development, Government

of India, Regional Centre, N.E. Region, Nirmal Bhawan,
1st ‘Floor, Christian Basti, Nilmani Phukan Road,

Guwahati-781005¢ cee oo AEEliCantc
By Advocate Mr.Adil Ahmed
-nvs- -

1) The Union of India,
represented by the Secretary,to the Government of .

India, Ministry of Human Resource and Development,
New Delhi

2) The Secretary, National Institute of Open Schooling,
(Formerly National Open School-NOS)Mjnistry of
Human Respurce and Development, Government of
India, B-31B, Kailash Colony. New Delhi~110048, -

'3) The Regional Director,

National Open School, Department of Education,

. Ministry of Human Resource Development, Government
of India, Regional Centre, N.E. Region, Nirmal Bhawan,
1st Floor, Christian Basti, '
Nilmani Phukan Road, Guwahati-781005. ... Respondents

By Advocate Mr. Pallav Bhowmigk for Respondent No.2&3.
MrQA.Deb. Roy, Sr.C G S Co. *

SHANKER RAJU,MEMBER(J) 3

Though the National Open School has come under

the Union of India, Ministry of Human Resources Develop-

- ment it is an autonomous body controlled by the Govern=-

ment of India and not notified under Section 14(2) of
the A.T. Act, 1985, This Court has no jurisdiction to

deal grievance of an employee of National Open School.

contd/-
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O.A. is accordingly barred by jurisdiction and is

dismissed giving liberty to the applicant to approach

the appropriate forum in accordance with law.

[C>V<5l““hikjﬂsj£2‘* , | g;‘kﬂyw
(K.V.PRAHALADAN)

ADMINISTRATIVE MEMBER ( SHANKER RAJU)

JUDICIAL MEMBER
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Annsrure—§

Annesxure-F,

/x
;o

[
i

B/

regularization
in the post of

1
1y

- - - -— - .—w — - - R T -, e
i zzuscd by the respondent No.d.
b, .
-— - . =
iz the Fhotocowy of
¥

1saued by the Respondent Ho.d.
3
iz the photocopy of passed
Certiticste of computers
Course.
i3 the Photocory of
certificate igsued by  the
1
Chief Secrecy ©Officer Nos=.
A
Guwahati to the Applicant.
are the Photocopies of order
dated 25-07-2003, 26-09-2003
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-f his joining and alse for dirsction to the

Respondents to release the regular pay scale of
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APPLICATION UNDER SECTIOW 1% CF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT, 19%85.)

OBRIGINAL APPLICATION HNO. - QF 2003,

Sri SriMentas Medhi,

/0 Bri Scneswar Medhi,

Rescurce Development, Government

Regicn, Wirmsl Bhawan, 17 Floor,
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This applicstion. i3 not &
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nnnerure—k iz the photocopy CL &
s ialik S R T o x
Order dated 01-07-2001 Issued by ©oe
Eespondent No. 4.
‘ : ™y +
o 1 ot ooomy o
Annexure—D is the photocop of

jated 03-06-2002 issued by
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That your applicant be
A e
) = 1 T Mo TosSD "
nassed & computer COUIL3= in Microsoon
I ] nEinued hi service &3 Juniocr
He has conbtinued 13 S8IVICS 83

sk from April 2001

pen School has givda@ & a



o e g A s Toy g 7 3 - O AT - -
certificate to the Applicant on Z8-04-200Z for
%, JR— .. y T o PO oy S oy e gl gy . - R
his work undesr the Chief Secrecy Otticer &5 an

National Oven School for the sessions Z000-200

Certificate of computer Course.
Anpnexure-E is the Ehotocopy of

certificate izsued by  the . Chief

Lt
'_,0
M

Secrecy Qfficer HNosz. Guwahati fo ¢

4.4] That the applicant begs to state that
now he 1is continuing in his post &5 Junior

. o _ , . v a e oE
Assistant withouvt any break in the post oI

his above said posts. He has been deprived fromdl

k1
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! That your applicant begs to state that

going to be ‘over aged for other Government

: jobs. He has acguired & legal <right for
‘ recgularization and regular pay 2cale ot pis
- - -

e
Iyl
=
10
™
]
ol
[
A
el
M
i
o
=i
o3
e
i,...l
o
Duy
i
1
M
n
it
I.J
o]
ot
::J-J
'._l
n
by
o
b
it
]
[
b
=
=

i Driginsal applicetion befopz  thiz  Hon'ble
= =1 e mara e e - interim 2 T R

3‘."1 ARBEE] }.f ru._}f ln‘: 4 b A 51l in fl.?.h ‘ SECT L a1ndl
direction to the 1&%fﬂﬂge ks vy the Hon'ble

Tribunal not to terminate the service of the

applicant  Eil 414ps38 of this Original

4.6] That vor applicant begs to state that

|
|
1
i
i

the =imilarly situated perscn ons Sri Rohind
L. 4
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Tribunal was pleased to grant Zta

Q7-2003.

- A o = f - -
nnexure—F, B/ snd F/2 ares the
FPhotocopiez of crder dated Z5-07-2003,
26-06-2003 eand 2Z28-1G-2002 passed in
O.h. Heo. 169 of 2002 by this Hon'ble
Tribunal.

4.7} That vour applicant begs to state that

conpelled to approach this Hon'ble Tribunal

zeeking justice in this matter.
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For that there &are £

of Group C post unc

Hon’ble Tribunal o advance further
P e = = - A - T T TS -
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instent applicatlion.

MATTERS NGT FREVICUSLY FILED CR

FORE ANY OTHER CCOURT:
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petition ©F auit in respect ol the
sukiesct matter of the instant
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Under the <fascts =and circumstances
stated ahove the spplicant most
respectfully prayved that your Lordship
may be plessed to sdmit this petition

7 1 ~J - 35 - o~ ¥ =
mav be pieased Lo Jdirscth the
Besvondents o give the following

& -t
reliefsz:

7 the Hon'ble Tribunal to regularize
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Thet the Respondents may be diresected

'-L.. ] i >3 .
v thi=z Hen'ble Trikunal gnot  to
terminate the service of the applicant
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till final disposal of this Originsal
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I, Sri Srimanta  Medhi, s/0 Sri
soneswar Medhi, Juniocr Assistant, Office of
the ERegicnal Director, National Open School,
Department of E ducation, Ministry of Humsan
Lesource Development, Government of Indis,
regional Centre, N.E. Region, Nirmal Bhawan,

: h Bazti, MNilmani Phukan

o b
11}
rt

e}
|.—...1
x
(]
]
e
o

Boad, Guwaha 21005, I am the appiica
the instant application and as such I =ign this
verificstion and verify the statements made in
accompanying application and in paragraphs 4) /%
are true to my kEnowledds ana
C\C' , C\-G/ ¢ r r t | g nowledgs =&
+hose made in paragraphs 4'1/ G {(vé -_—

3mi Smlcm aonfa Madh

Declarant.
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0361- 450468 {Resi.)

~ FAX :0361:223964

. Emanl nos ghy@gwl dot.net.in

Dr. A. C. Bhuyan
_ Reglonal Director,
' -Phone: 0361:223964 (0ff.)

ol

NATIONAL OPEN SCH@G)L
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Sri Snmanta Medhn BA S/O Sri Soneswar Medhn of

‘:"Vlllage Ziakur,- P.0. Kukurmara, P.S. Chhaygaon in the Dlstruct .‘
-of Kamrup (Assam) is appomted as a Casual employee @
Rs. 120/- per day for a period of three months in ‘the offuce
of the’Regional Director,. NOS, N.E. ‘Region, Guwahatu ‘with,

: effect from 02/07/2001 ‘ : '
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(Dr. A.C. Bhuyan) .
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S.K. Misra /7 : NATIONAL OPEN SCHOOL
Regional Director, , " (Deptt. of Education, MH.R.D. Govt. ofIndia)
PHONE: 0361 - 223964 (Off) Regional Centre, N.E.Region X
FAX . 0361 -223964 . Nirmal Bhawan, (1 -Floor) i ,‘31_
. 'E-mai : nosghyt@sanchamet.in Chrlsﬂanbasﬁ, Nilmoni Phukan Road = **
_ : oy G.S Road Guwahati 781 005 L emeddy,
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- Whomsoever it may concern

Th1s is to certify that! Shn Shnmanta Medhl is workmg m the Regonal Centre(Guwahati),
National Open School, as Junior Assistant on daily wages During the four and half month
period he worked w1th ‘me, I found him a sifcere, honest and hard woﬂqng person. I W1sh lum
success in life.

| - s b
3, © (SK. Misra)

: : , _'Gegional Direcior
) ' ' Reticnal Open Scheal
. ' . f\i. E - Ilona[
€F : © P R
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 TO WHOM IT MAY CONCERN

[ have the pleasure to certify that Sri:Srimanta Medhi B.A.
had been working on casual basis in the office of the Regional
- Director, NIOS (Then NOS) .in the capacity of an: Assistant
during my tenure "as Reglonal Director, NOS. Reglonal centre
. Guwahati, with affect from 17th April, 200(1) to' January, 2002
- and | understand that he.is st|II worklng in the same capacity
S till now., : :

Durrng my tenure, besrdes being entrusted wnth admrssuon
and examination works, he dealth with. Direct Admission work
single handedly under the supervision of the E.O. concerned.
| found him sincere "hard-working and eager to.-:learn 'the
lintricacies of adm|SS|on and examination Works of NIOS.

- know nothlng agalnst his character

| wish him success in life.

- Mwﬂiﬂ/
SRS o | ~ (Dr. A-.;C;‘:Bltuyan)
Date : 30/11/02- . ' o - Regional Director '

#eglonal Directes
-®etonal Open Scheet
, N. E. Regional
" Chiistlan Basti, N.P. Ree
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